IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD
*wk

O.A. 693/97.

P T e

T. Ananthalaxmi .. Applicant.

< .VS
1. The Chief Personnel Officer,
SC Rly, Sed{bad. _ .

2. The Chief Works Manager,

SC Rly, Lalaguda, Sec'bad. o

3. The Dy.Chief Mech.Enginecr,

Lalaguda, Sec'bad, .. Respondents,

Counsel for the applicant s+ Mr.T,Lakshminarayana

Counsel for the respondents t Mr.C.V.Malla Reddy,SC for Rlys,

CORAM+

THE HON'BLE SHRI R.RANGARAJAN : MEMBER (ADMN.)
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ORDER
None for the applicant. Heard Mr.C.v.Malla Reddy,

learned counsel for the respondents,

2. The applicant is fhe wife of one Late T.Yadagiri,
The said T.Yadagiri joined SC Railway ,s Mechanic, Lalaguda
Workshop, S¢ Rly, Secunderabad on 7-2-58 and he continued in
service upto 7-11-83, At the time of his termination of his
service on 7-11-83 he was working as HSI Proggess Charger in

the grade of Rs.380-560/« and drawing a basic salary of Rs.416/-,

3. The said T.Yadagirl was removed from sereice. since
he was convicted Under Section 420 I.P.C. w.e.f,, 7-11-83, The

agid T.Yédagiri died on 12-5-88 zfter removal from service,

4, This application is filed for grant of compassionate
allowance under Rule 65 read with Family Pension Rule of the
Pension Rules w.e,f., 7-11-83 the date when the late husband ...

removed from service and for consequential arrears.

5. The applicant had filed 3 representation gated 11-1-97
(Annexure-I) ,34ressed to R-2 for thelabove relief, That represen-
hasband of the
tation is yet to be disposed of. The/applicant was removed from
service in November 1983 and he also died &n 1988. It is not
understood why the applicant approached this Tribunal at this
late stage 14 years after heézgsoved fFrom service and 9 years afte;
his death, However she being a poor lady 2% I do nct want to
dismiss this applicaticn on the ground of gelay and latches.
€ince  she has submitted a representation to R-2 the samé’uh ﬁay
be disposed@ of by him in accordance with law using his discretion
inthis case, | . |

6. The OA is disposed of zs above at the admission stage

itself, Ko costs.,

(R. Rangarajand

Membe r (Admn., )
I
Dated : The 13th June 1997, ﬂ}]&ﬂ@;ﬁ;
(Dicfated in the COpen Courf. Tbywﬁyrfn"” su )
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(Registry should send a copy ef th, OA along with the
judgement to R-2,)
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Copy to: "

The Chief Perzonnel foxcer, : ’

South Central Railway, Secundsrabad. |

¢ Jhe Chisf Uorks Manager, South Central Reiluay,

elaquda, Jecunderabad;

;-?ha By;thlsf Nachanical Enginaer, Lalaguda,

Secunderabad.

' Cne copy to Mrete akshmlnarayana, Advocata,CﬂT Hyderahad.

! Bne copy to Mr,C. v.Malla Reddy, sc for Rlys.CAT Hyderabad‘

Cne copy to DR(R), CAT,Hyderatady
Cne duplzcate copy;

YUKR
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